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FORM NO. 5
DEBTS RECOVERY TRIBUNAL
B001, Universily Road, Mear Hanuman Setu Mandir, Lucknow-Z26007
(Area of Jurisdiction- Part of Uttar Pradesh)

SUMMONS FOR FILING REPLY & APPEARANCE BY PUBLICATION
O.A. No. 1287/ 2025
{Summons to Defendant under section 19(3) of the Recovery of Debts Due to Banks
and Financial Instifutions Act, 1993 read with Rules 12 and 13 of the rule of Debts
Recovery Tribunal (Procedure) Rules 1993,

Original Applications No. 1287/2025
BANK OF INDIA .........Applicant Bank

VERSES
MOHD. SULTAN .........
Tay,

Mohd. Sultan [Borrower] (Adult) (PAN Mo, JZJPSITEIR) Son of Mr, Ashfag Husain
Rio-Village-Jithentya  Post-Harrepur, Pilibhit, U.P-262001. Mob No. 8630507426
Workplace: KGM Fase -Z, Cour Road, Pilibhi-262001, Mob No.-9758311202

.......... Defendant
In the above noted Appication, you are required to file reply in Paper Book from in two sels
along with documents and afffavits {if any), personally or through your duly authorized
agent of legal praciitioner in thés Tribungl, after serving copy of ihe same on the Applicant
or his counseliduly authorized agent after publication of the summans, and thereafter ko
appear before the Tribunal on 08-08-2026 at 10:30 AM, failing which the Applicant shall
be heard and decided in you absente ;

Registrar

Debts Recovery Tribunal, Lucknow

Defendant
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- Recovery Emﬁun. Haglunal'ﬂﬁt&

tETI 21V ST | Figor, DO Bidg, Vardhman Trade Canire,
Nahru Place, Delhl- 110019

rosdefreciicanarabank.com

TRLIT.

REF:CB/GOTY/GLIAUCTIONE/2025-26

DATE- 25.03.2026

The under mentionsd persons ané hensby Informed that they have Failed 1o pay off the Eabildy in
Ehae loan accodnts, Thay are tharefore requested 1o pay off the llabéity and obfur chamges and

| radearm ihe pladged securibies on or bafore 27-03-2026 [ailing which the said securities will be
gald by the Bank in onling auction atthe cost of the barmower The auciion will be canducied onling
fhrough www.bankesuctions comicanarabank on 30-03-2026 21 12200FPM o O300FPM, The
undersigned will conduct online awction of Gold ormamants sinctly on “As i what is Basis™ &
“Wihatenar thereis Basis™ & Wilhoui Recourse Besis®, Gold can be inspected on 27-03-2028, 10

tam b4 poewith poor appainiment with bank official. For any queny, contact Manoj Kumar Singh
SeniorMangger, 9831933563,

18, No.| Date of Loan | Loan Number Name and Address of the Borrower
SATISH KUMAR
f 13-11-2024 | 164042455981 S0 LATE SRI PHOOL CHAND
B - 1262 G 3, SANGAM VIHAR
DELHI 110062

Senior Manager, Recovary and Lagal Saction, Ragional Office South Delhi

FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation &:of the Insolvency and Bankrupicy Board of India
finsolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
KARVY DIGIKONNECT LIMITED

RELEVANT PARTICULARS

(1. |Mame of Corparate Debior KARVY DIGIKONNECT LIMITED
2 Diafe of incorparslion of corparate debloe . 130711992
3. [Aulhonty unger which corporate deblor s |ROC Dalhl |

neorporabed ¢ regsterad
| Corporate Idenbiy Mo, / Limibad LisGility
{ Identification Moof carporate debior
5. (Address of the registened office and
principal office (if any ) of corporate debior

LIg40DLIauiPLCZ 19215

Lw

Flat Mos: 502 & 503, 5TH Floor, Arunachal
Building, 1%, Barakhamba Road, Mew
Dethi -1 10001

Dala of Order — 2403302025

Oata af Inlimation ba IR — 350352025
2105, 2028

i Instivency commencamant daba in respes|
jof corporale dibbor

7 Esfimaied date of clogure of insohvency
irasalulion process

(8. |Marme and registration numbser of the
|nsclvency professional aciing as inkerim
iresolution profassions!

- iAﬂd!‘HE—E and a-miall of the Infenm

|ragaluticn professmonal, as regstared with
i’lhe Board

Ashu Gupta
[BEIIPA-D02AP-MO03IL201 7201610943

204 A 2nd Flooe, 23, 581 Bulld@ng,
Majalgarh Road Indi Area, Shivali Marg,
Cpo DLF Tower, New Delhi-110015
ashugupta.csfgmad.com

204 8 2nd Floos, 23, 58I Building,
Majatgarh Road Indi Area, Shivali Marg,

fr— ==
10. I'."-'-.dEI"EEE and a-mail i ba wead o
fceraspondence wilh Ba inbanm resciutan

iprofessional Cpp DLF Tower, New Delhi-110015
__| kel Gpi@gmail com
11, |Lasf dafe for submission of daims OB D4 2028

ibaing 14tk day from tha dale of racaipt of
ordier i, 25.03.2026)

Mot &pplicable as per mformalion avelable
with IRP till dale

12, |Cla=ses of craditors, if any, under clause
b of eub-saction (BA) ol seclion 21
{ascertained by the intarm ressluban
{profassional

13, |Mamosg of Insolvency Professionals

Mot &pplicable as per mformalion svaiabls

lidendified 1o act as Authonised with IRF lill date
| Representaive ol cradilors in a class
{i Three names ko gach clags)

14, |{a)Refavant Foms and Webdink

{{) Dededs of authorized reprasantatives
tare available al

hittpgarares b govinfhomerdownioads
Mot &pplicable as par nfarmation avalabls
with IRP till dale

Mibicn = baray iwan hal the Natanal Company Law Tribural has ondensd e commencamanl of a
corporale inacvenay resofution process of the Karey Digikennact Limétad on 24,03 2026 (Received
copyof order dated 24.03.2025 on 25.03.2026

Thea crerditars of Kanvy Digikonnect Limited are harsby called upon o submil Sheir claims with praofon
or bedors (8.04.20246 to the inberim resakution professional 3 the address mentioned against ankry
Mz 10

Ther-claims may be submified i their spechiad Forms B, C, Dand E inferms of Regutaton 7, 8 and §
ol the Insolvency and Barkrupécy Baand of india {msckency Resclulion Process far Corporale
Persons) Regutations, 2315

Tha fmancial cradiloes shall subrmil thairclaims with praol by alacinones means onby All ethar credilons
may siEmil the claims with proofin persan; by post of by alecironic means,

The Financal Creditors, Operational Creditors. Workman and  Emplovess, Apihorised
Represaniasee of Warkmen or Emplaoyess, Osher SSakehalders mey downlosd the refevant forms
Trewms 1 Bl l v ke hitps o BB Lgowv o chsmikosd s Ashu Gupta

Interim Resalutlon Professianal

Hary Digikonnect Limited

IBB| Ragn. Ha: IBEIIPA-CO2NP-NIGIH2M T-2018190543
Me. Mo: 9855021740

Date: 25-03-20286
Place: Mew Dalhi

SATIN HOUSING FINANCE LIMITED
Registered Office: 5th Floor, Kundan Bhawan, Azadpur
Commerial Complex, Azadpur, New Delhi-110033
Corporate Office: Plot No. 492, Udyog Vihar, Phase-3,
Gurugram, Haryana-122016

PUBLIC NOTICE FOR AUCTION CUM SALE

Pursuant to taking possession of the secured assets mentioned hereunder by the Authorized
Officer of SATIN HOUSING FINANCE LIMITED under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 for the Recovery of amount
due from borrower/s, offers are invited by the undersigned in sealed covers for purchase of
immovable property as described hereunder, which is in the physical possession, will be sold
on 29-04-2026 for Sr. No. 1,2 & 3 and 24-04-2026 for Sr. No. 4 & 5 “AS IS WHERE IS & AS IS
WHAT IS”, particulars of which are given Below: -

Sr. | Loan No. & Borrower(s) Name Demand Notice &

=afin
Hoasing
Frnamee Lid.

THE AMSWER IS5 Homsi

Reserve Price & EMD

[ No. & Address Amount
1 | LALOI0624-00011746 03-11-2025 Reserve Price: Rs.
1. Aftab S/o Ishhak (Borrower) Rs. 3,12,865/- (Rupees | 3,69,120/- (Rupees Three
2. Dil Jahan W/o Aftab Three Lakh Twelve Lakh Sixty Nine Thousand

(Co-Borrower) R/o Colony Ashok | Thousand Eight Hundred
Nagar, KH No. 695, Village Teh. Sixty Five Only) due
Loni, Laxmi Garden, Chirori as on 08-10-2025
B.0, Ghaziabad, Uttar Pradesh with further applicable
-201102 interest

Description Of The Imnmovable Property:-A residential plot in Khasra No. 695, measuring 25 Sq.
Yds. (20.90 Sq. Mtr.), situated at Residential Colony Ashok Nagar, Gram Loni (Chakbandi Area),
Pargana & Tehsil Loni, District Ghaziabad. Bounded as: East - Rest part of Plot, West - Road 13
Ft wide, North - Plot of Rahees, South - Plot of Khurshid. Registered on: 11.09.2023, Book No.
01, Vol. No. 4953, Page No. 297-316, Deed No. 13253.

One Hundred Twenty Only)

EMD: Rs. 36,912/- (Rupees

Thirty Six Thousand Nine
Hundred Twelve Only)

2 | LAAGR0622-00005133 05-02-2025 Reserve Price: Rs.
1. Hemant Kumar S/o Siya Ram | Rs. 5,21,927/- (Rupees | 6,04,400/- (Rupees Six
(Borrower) Five Lakh Twenty One | Lakh Four Thousand Four
2. Deepali W/o Siya Ram Thousand Nine Hundred Hundred Only)
(Co-Borrower) R/o 30, Twenty Seven Only) | EMD: Rs. 60,440/- (Rupees

due as on 08-01-2025
with further applicable
interest

Description Of The Immovable Property:-Part of Plot No. 30, admeasuring 64 Sq. Yds. (53.57
Sq. Mtrs.), having measurements: East - 48 Ft., West - 48 Ft., North - 12 Ft., South - 12
Ft., part of Khasra No. 321, Bhuvneshvari Residency, Mauza Bichpuri, Tehsil & District Agra.
Bounded as under: East - Plot No. 29, West - Remaining part of Plot No. 30, North - Land of
Other, South - Road 7.61 Mtr. wide. Registered on: 25.10.2019, Book No. 1, Vol. No. 14559,
Page No. 35-48, SI. No. 8860.

Bhuvneshwari Colony, Bichpuri,
Agra, Uttar Pradesh - 283105

Sixty Thousand Four
Hundred Forty Only)

3 | LAGZB0824-00011984 ' 05-05-2025 Reserve Price: Rs.
1. Krishna Devi S/o Battu Rs. 6,78,858/- (Rupees 13,00,320/- (Rupees
(Borrower) Six Lakh Seventy Eight Thirteen Lakh Three
2. Rajni (Co-Borrower) R/o H. Thousand Eight Hundred | Hundred Twenty Only)
No. 3946, Bazar Kaseru Walan, Fifty Eight Only) due EMD: Rs. 1,30,032/-

as on 09-04-2025
with further applicable
interest

Description Of The Immovable Property:-Plot No.: Part of Property No. XV/389, Building
No.: Portion of Ground Floor (without roof rights), situated at Mohalla Mantola, Pahar Ganj,
Landmark: Hotel Roma Villa, City: Pahar Ganj S.0, District: Central Delhi, State: Delhi - 110055.
Bounded as under: East - Others Property No. 390, West — Others Property No. 389/2, North -
Gali, South - Others Property No. 387.

Pahar Ganj, Karol Bagh, Central
Delhi = 110005

(Rupees One Lakh Thirty
Thousand Thirty Two Only)

4 | LAMTR0922-00005799 | 10-04-2025 Reserve Price: Rs.
1. Kaptan Singh S/o Raghvendra | Rs. 8,94,711/- (Rupees 9,99,840/- (Rupees
(Borrower) 2. Meena Devi W/o Eight Lakh Ninety Nine Lakh Ninety Nine
Kaptan Singh (Co-Borrower) Four Thousand Seven | Thousand Eight Hundred
3. Vikash S/o Kaptan Singh Hundred Eleven Only) Forty Only)

due as on 08-02-2025
with further applicable
interest

(Co-Borrower) R/o House No.
40, Behind ATV, Kiran Vatika,
Bati B.O, District Mathura, Uttar Nine Hundred Eighty Four
Pradesh - 281004 Only)

Description Of The Inmovable Property:-One part of Plot No. 40, area 83.33 Sq. Mtrs., situated
at Khasra No. 570, Androon Kiran Vatika, District Mathura, Uttar Pradesh. Bounded as under:

EMD: Rs. 99,984/- (Rupees
Ninety Nine Thousand

5 | LAMTR0623-00008030 | 25-07-2025 Reserve Price: Rs.
1. Satish Kumar Mishra S/o Rs. 4,67,926/- (Rupees 6,02,400/- (Rupees Six
Madan Mohan Mishra (Borrower) | Four Lakh Sixty Seven | Lakh Two Thousand Four

2. Rita Mishra (Co-Borrower) R/o | Thousand Nine Hundred Hundred Only)
Kusum Vatika, Narholi Adukhi, Twenty Six Only) due | EMD: Rs. 60,240/ (Rupees
Near Vinayak Marbles, Bad B.0, as on 09-06-2025 Sixty Thousand Two

District Mathura, Uttar Pradesh with further applicable
| - 281006 interest

Description Of The Inmovable Property:-Bearing a part of Plot No. 11, measuring area 41.80
Sq. Mtrs., Khasra No. 341, situated at Mauja Narholi Androon Haridham Colony, Tehsil & District
Mathura, Uttar Pradesh. Bounded as under: East — Rasta 18 Ft., West - Plot No. 11, North — Part
of Plot No. 3 (Omvati), South - Rasta Colony 18 Ft.

1. Last Date of submission of sealed offers in the prescribed tender forms along with EMD
is 24-04-2026 for Sr. No. 1,2 & 3 & 21-04-2026 for Sr. No. 4 & 5 at the Corporate office
Address mentioned herein above. Tenders that are not filled up or tenders received beyond
last date will be considered as invalid Tender and shall accordingly be rejected. No interest
shall be paid on the EMD.

2. Date of opening of the offers for property is 15-04-2026 for Sr. No. 1, 2 & 3 &
10-04-2026 for Sr. No. 4 & 5 at the above mentioned Corporate office address at
11:00AM. The Tender will be opened in the presence of Authorized Officer.

3. Date of inspection of the immovable property is 14-04-2026 for Sr. No. 1,2 & 3 &
09-04-2026 for Sr. No. 4 & 5 between 11:00AM to 04:00 PM.

4. Further interest will be charged as applicable, as per the Loan Agreement on the amount
outstanding in the notice and incidental Expenses, costs, etc. is due and payable till its
realization.

5. The notice is hereby given to the Borrower and Guarantor, to remain present personally
at the time of sale and they can bring the Intending buyers/purchases for purchasing
the immovable property as described herein above. As per the particulars of Terms and
Conditions of Sale.

6. The Borrower(S) Guarantor(s) are hereby given 30 DAYS SALE NOTICE UNDER THE
SARFAESI ACT 2002 to pay the sum mentioned As above before the date of Auction failing
which the immovable property will be auctioned and balance, if any, will be recovered with
interest and costs. If the Borrower pays the amount due to Satin Housing Finance Limited
in full before the date of sale, auction Is liable to be stopped.

7. The detail terms and condition of the auction sale are incorporated in the prescribed
tender form. Tender forms are available at the Above Corporate office.

8. The immovable property will be sold to the highest tenderer. However, the undersigned
reserves the absolute discretion to allow Inter se bidding, if deemed necessary.

9. Company is not responsible for any liabilities upon the property which is not in the
Knowledge of the company.

10. For more details regarding Auction kindly contact on Sr. No. 1 to Mr. Vikrant Singh -
9027296003, Sr. No. 2 to Mr. Upendra Kumar - 7500007992, Sr. No. 3 to Mr. Amit Tyagi
-7042670547 and Sr. No. 4 & 5 to Mr. Rahul Bansal - 7017997475.

PLACE: GURUGRAM, Sd/-, Authorized Officer
DATE: 26.03.2026 SATIN HOUSING FINANCE LIMITED

Hundred Forty Only)

_=ZIndiaShelter INDIA SHELTER FINANCE CORPORATION LTD. 0 10
Homa Loans Regd:Office:- Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002 Ah:1

Whereas, The Undersigned Being The Authorised Officer Of The India Shelter Finance And Corporation Ltd, Under The
Securitisation And Reconstruction Of Financial Assests And Enforcement (Security) Interest Act,2002 And In Exercise Of Power
Conferred Under Section 13(12) Read With Rule 3 Of The Security Interest (Enforcement) Rules,2002,Issued ADemand Notice On
The Date Noted Against The Account As Mentioned Hereinafter, Calling Upon The Borrower And Also The Owner Of The
Property/Surety To Repay The Amount Within 60 Days From The Date Of The Said Notice. Whereas The Owner Of The Property
And The Other Having Failed To Repay The Amount, Notice Is Hereby Given To The Under Noted Borrowers And The Public In
General That The Undersigned Has Taken Possession Of The Property/les Described Herein Below In Exercise Of The Powers
Conferred On Him/Her Under Section 13(4) Of The Said Act Read With Rules 8 & 9 Of The Said Rules On The Dates Mentioned
Against Each Account. Now, The Borrower In Particular And The Public In General Is Hereby Cautioned Not To Deal With The
Property/les And Any Dealing With The Property/les Will Be Subject To The Charge Of India Shelter Finance Corporation Ltd For An
Amount Mentioned As Below And Interest Thereon, Costs, Etc.

7,

Name of the Borrower/Guarantor Description Of The Charged/mortgaged | Dt.of Demand Notice, Date Of
(Owner Of The Property) & Property (All The Part & Parcel Of The Amount Due As On Possession
Loan Account Number Property Consisting Of) Date Of Demand Notice
Mrs. Kamla , Mr. Prem Singh All Piece And Parcel Of Gram panchayat| Demand Notice 08-01-2019| 23 03.2026
Resides At :- Plot No 120, Dera Mayapur, situated at Tehsil & Distt. Ajmer|Rs. 4,67,313/- (Rupees

(Rajasthan) 305001 Admeasuring 875 Sq.Yds..
BOUNDARY: - East-House of Mr. Budha
Singh,West- Kaklana Road, North-Road, South-
House of Mr. Bhag Chand,

Four Lakh Sixty Seven Thousand Three
Hundred and Thirteen Only)

Due As On 08-jan-2019 Together With
Interest From 09-jan-2019 And Other
Charges And Cost Till The Date Of The
Payment.

Village Lachchipura Distt. Ajmer,
State-Rajasthan Pincode-305001
Also At :- Gram Panchayat
Mayapur, Situated At Tehsil &
Distt. Ajmer (rajasthan) 305001
ACCOUNT.NO.: HL2000002034/AP-0263166 Branch - Ajmer

Place: RAJASTHAN Date: 26.03.2026 For India Shelter Finance Corporation Ltd (Authorized Officer)
For Any Query, Please Contact Mr. Vinay Rana (+91 7988605030) & Mr. Devendra Singh Dhel (+91 9460733020 )

SAVE HOUSING FINANCE LIMITED

(Formerly known as Mew Habitat Housing Finance & Development Limited
Office: Unit No.7681, Tth Floor, Vegas Mall, Plot No.DG, Sector=14,
Dwarka, New Delhi-110075, E-mail: info@newhabitat.in, info@savehfl.in
Web : www.savahfl.in, Mob: +91 98100 83317

POSSESSION NOTICE

Wherans e undersigred Baing (ke Auibonsed Officer af SAVE HOUSING FINANCE LIMITED (Formerdy known as New Habitad
Heousing Finance & Development Limdted) undar the Secuitization and Reconsiruction of Financial Assats and Enfarcament of Sacuriy Inbares|
Acl, 202 (Al 54 of 2002 ) [heramalier referred 10 as The Acl] and in exercie of power condemad under Section 13072} read with Fule 5 of The
Sacurity nterast (Enforcameant] Rulas, 2002 lsswed a demand Motkce on below mentioned date_ calling upan the beiow mentioned  bormowens to
riepay the ssnount mentraned @ be nofios within G0 days from fhe date of receiot of the said Notices. The borrower having failed to repay Bha amound,
Molice ks heraby gevan io the borroasar snd the pablic o genetal 1het tha wndersigned has taken possassion of the property described haredn balow @
prercise of powars conferred on him wder Seclion 144 of e sesd Act read with rule 8 & 9 of the sasl rnibes on below mentioned date, Tha
bexeroenGuarantonionnegor B parbcular and tha puablic n SE"IBH' I8 mereby caubioned nod o desd with the properties snd - dealmgs
wilh the propertes will be subiedt to the charga of SAVE HOUSING FINAMCE LIMITED (Formerly known as Mew Habitat Housing
Finance & Development |J'I'I'Ii|.ﬁﬂr] for an amouil mandianed in tha noboe. The borrowsr athenbion 8 invled o proviglons of sub-secion (&) of
Saction 13 of Thatkcl”, in respect ot time availabile, to redeem the secured assels

Description of Proparty

AVE

- ety Peoaerty

S,
Mo

Hama of the Borrowesr!
Co-borroweriGuarantor

Ohststanding

Amount

Demand Notica
Possession

Metice

Residantal Flat Mo, S.F-1. (Sacord
Floor], MG, having one Drawsgh
Dirdng rocem, Two bed Room, Twel
Taila/Bath room & Kilchen &
Balzany, sweper oovered ared G0
snlare faat yanl G038 sguare mates,
without roal rights ( in-Char' Manila
Baullding] at.part of ¥lof Musndar- B-5
Ehasra Mo, 35 M, sduated ai
residential colbany 'Ruby Enclave”,
Hedhast Gram Sadulabsd. Pergana Mo, MHS!NIHEAI
{ Loni, Tehsl & District Ghaziabad U.P N T 60004

1. |1. Sh. Harish Kumar Mishra 5/o Sh, Krishan Murar
Mizshra, 2. Sml Privanka Mishra Do Sh. Ram Niwas
Pachouri, 3. Sh. Decpak Kumar Mishra Sfo Sh. Krishan
Murari Mishra and 4, Smi. Halpana Mishra Wo Sh,
Deepak Kimar Miahsa Rio Plol Mo B-5, SF-l, 2nd Flooe,
“Ruti Enclavae”. Loni, Ghagabad, LU.P-201002 Also at ; Flat
Mo 2 F-1, at 2ngFicor. Plot Mumbes-B-5 Fhesra Mo, 3658,
Rully Enclave™, Lond, Ghaziabad, U.P-301102, B-5, T.F-l,
Ruby Enclava, Third Floor, Maar Arga Public Schood Loni
Dehal. Ghazisbad, UFP-201102, Howse Mo F-326, Gal
Mo El, F-Black, Chand Bagh, Dalhi-110054

130730086 |Rs 1527, 007- (Rupees
- Fifteen Lakhs Twently
Soevaen Thousand
Saven Hundrad Seven
Oy a5 an 2205, 209G
logether with Turther
infprast @nd  Incidental
pxpensas and ¢osts
lhera an in Loan Acoaun

23.03. 2026

Dated: 25/03/2024, Place: Ghaziabad AUTHORISED OFFICER, SAVE HOUSING FINANCE LIMITED}

[@ PIRAMAL FINANCE LTD.

POSSESSION NOTICE For Immovable Property as per Rule 8-(1) of the Security Interest (Enforcement) Rules, 2002 ond Appendix- IV

Whergas, Ihe undersigned being the Authadrized Cificer of Firemal Finance Lid. {Fommary Known as Piramal Capital ard Heusing Finance
Corparation Ltd) under the Sacuritisation and Reconsinsction of Financal Assels and Enfarcameand of Sacurty inberest Act 2002 and in exercise of
powers confarred under secton 13012} read with Rule 3 of the Security Inferest {Enforcement) Rules 2002, Demand MNobice(s} issued by the
Authorised Officer of the company to the Borrowers) / Guarantors) mentioned hargin below to repay the amount menfioned in the nofice within 60
days from the date of receipl of the saidf nofice, The bormower having feded o repay the amount, nofice 15 hereby given to the Borrowens) |
Guaraniors} and ihe pubdc in general thal the undersigned has taken Possession of the property described herein below In exercise of powers
conferrad.on him under Sub-Section (4] of the Section 13 of the said Act read with Bule 3 of the Security Interest Enforcement rules, 2002 The
boerower's atlention is irvibed to provigions of sub =section (8).of section 13 of the Act, In respect of time available 1o radeem the secured azsels
The barrowes i parllcular and the publicin genaral ana hereby cauloned mol 1o deal with the property and any dealings with he proparty will be
subject bo the charge of Piramal Finance Lid. (Formedy Enown as Piramal Cagital ard Houging Finance Corporation Lid) for an amount as
mendioned hedain undar with interes! harson

P l ra mal [Farmerly Known a3 Piramal Capltal and Housing Finance Corporation Lid,) Ci: La5910MA1984FL CO32630
Registered Office: Unil Mo-501, Gth Floor, Pramal &mili Suikling, Piramal Agastya Corporale Park, Kamani
Finance Jumcian, Opp. Fire Station, LBS Marg, Borka (West), Mumbai-00070-T <81 22 3802 4000

5. | Mame of the Borrower(s) [ Description of Secursd Asset Bemand Notice Date Date of
Na, Guarantons) {immavable Property) and Amaunt Posseasion
i. | [(Loan Application No § Allthe Part & Parcel of Proparty - Progerty Measwing 250s0.0ds., e 18-12-2025 for 26032005

MOZ50953] ()-8 Marla Baing 2047 shane aul of 9 Kanal & Marla comprisad in Khewa Rs. 4056547/

{Branch - Rohtak) Mo, 603, Recl. No .58, Kila No:1/1{9-80), Situated at Samakha Gandhi (Rupees Farly Lakhs | Typeof
Sandeep (Bormower) Colony Samikha Tehsd Samalkha Disil. Panipal, Boundares Morth; 800 Filty Six Thousand F':'_“‘st"i'"
Mukesh Rani (Co- Feet Digar Owner, West 37 Feal € Inch Masier Zathir, Ezst 37 Fesd Five Hundred Forty nﬁ::;‘;"ﬁn

Borrorwier) Inch Gali. South; 80 Feet House of Master Jashir. seven Only} sk

Place: Panipat, Date ; 26.03.2026 (Authorized Officer) Piramal Finance Lid,

A im rinancial M Financial Asset Reconstruction Company Limited

Corporate identify Number 1 UGT120MHZIITPLCT42ET Regisiered Office Address ; Tl Floor, Crangy, Sppesahet Maratha Marg, Prabhaden
Mumbal 400025 T 46122 6630 3030 F: +911 22 6630 3223w Jrfinancialane com

APPENDIX IV POSSESSION NOTICE (For Immovable Property)

Wheraas, thefuthorized Officer of JM Firancal Asset Recorstructon Compary Limded acting in 5 canaciy as irussee of Ararya= Trust (Herenaler io
b3 refemed as "JMEARC™ under the Securitization end Reconsiruchion of Financisl Assets and Enforcement of Security Interest Act 2002 and in exarcise
o powers confartad under sechion 130120 read wilh Rue 3.0f the Sacurdty Inlerast [Enforcemeant) Rules 2002, [ssued a Damand nalice caling wpen o the
Borronweris), Co-Borrowers), Guarantor{s) fo repay the amaunt menfoned in the nobos bogether with interest at contrachsl rate and expenses, cost
charges alc. due tharean till the dale of peyment within 60 days from the date of receipt of the said nolice. That, Piramat Capital & Howsing Financa Limitad
jerstwiele Dewan Housing Firarce Corporation Limied) assgmed (he financal assets perlaning b Sorrowsns) logether with tha underdying secunly
inferest created therefor along with all rights. fite:and interest thereon in fevaur of JM Financial Assef Recaonstruction Comparny Limited, acting in its
capacity &5 frustee of Aranya — Trust (hereingfler rederred bo as "JMFARCT) undar the provisions of the BARFAES! Azl vide an assignment agraement
dabed March 29, 2023 (herinafler refarfed o ag "Assignmant Agreamsent’). The Borower having faded [o repay e amaunt, nolics & hareby given (o the
Borroweris), Co-Bormowens), Guarantons) and e public in general thaf e undersigned, baing e Autharised officer of JMEARC has taken possessaon
of §hie property dascribed harsin below, inexarcise of powars confested an him under Sub-Saclion (4) afthe Saclicn 13 af the said Act reed with Rule 8 of
[Ft Secdly Inleras] Enforcament nules, 2002 The barrawer in particular and the publis in general are haraby caulianed nod b deal wilh e praparty and
gy dealings with the property wil be subject to the charge of JMPARC foran amound 33 mentioned hersin under wish mterast theraon 1il the dste of
repayment. The barraweris), Co-Booroatanfs), Guasantar{s} attention is myviled bo provisions of sub —section (B8] of secion 13 oftha Acl, inrespectaftime
aailaby, 1o neceem e sacunad assels

5. | Mame of the Barrowen|s] /| Deseripilan of Secured Assel Demand Motlce Datel Dale of
Ha, Co-Borrowar's (immowable Proparty) Amount with NPA date | Possession
1 iLoan Coie Ho- Al B Part & Parcel ol Propesty-propeny Beanng Mo G-128, (Dot Mo, 128, 2TNLNE0ED or Be 24 202G

T 00KI1564), (Branch - | Block G, Messurmg Area OF 181 3q, Mis, Approal Le. 216 5q, Yds | 150052 962 (Rupses
Dedni}, JWLC. Construchions| Cansisting According To Site And Wih Roof / Termace -Rights, Akang 'With Fifizen Crora Thres Type of
Pt Lid [Bormower| Jitendra | Righls To Consliucl Up To Last Parmissibla Sloray. Stustad in The Layout | Lakhs Fifty Tan Thousand | Possession
Tanaja, Chander Prakash | Plan (Of ‘preel Nagar Lo-operatne Houss Bulding Sociely Led, Colany ) Mine Hundned and Sty Phiysical
ard Marak Chand (Go- | Knoren A% Preet Vihar, Deli- 170092, Bourded As Under - Eas 30" Wide T Oriy] 24 an Possession
Bosrower) Road West Plot b 129 Marh: 300 Wide Road Seuth 115 Sendce Lane 1000
Place: 26032026 (Authorized Cificer)

Date : Delhi J¥ Financial Asset Reconstruction Company Limited, acting in its capacity a5 frusies of Aranys - Trust

PUBLIC NOTICE

ﬂ":'c' Home Finance . Eﬂz?:g;llrpig;géi ICICHE Bank Towers, Bondra-Kurda Complex, Bandra {Eost),
Corporgte Office; ICICI HFC Tower, |B Nagar, Andheri Kurla Redad, Andheri East, Mumbai- 400059

Bronch Address: Shop No 3, Ground floor, GES Poloce, Ayub Khon- Choupla Rood 63-64, Civil Lines,

Bareilly- 243001

The following borrower/s have defaulted in the repoyment of pﬁncipnl and interest of the loons focility obtained
by them from ICICI Home Finonce Company Limited (“ICICI HFCT) and the loans hove been clossified as Mon-
Performing Assets (MPA). A notice was ssued to them under Section I3 (2} of Securifisotion and Re-
construction of Finoncial Assets ond Enforcement of Security Interest Act-2002 on their last known addresses,
howewver it was not served ond hence they are hareby notified by way of this public motice.

igr cr-.l;:gel: of the I%I:n-rrl:lwen' J Property Address Dote of Notice | MNPA
o-Earraswer Guaranio, L ] . ! x

vl e R Say ik |
TESS Date of Motice

1. (Etendro Rathore (borrower),  [Plot No.3, Part Of Ghata No.288 Kasba Haofilpur 11-03-2026 (05/03/
Deepalk Rathare (C0- {Rodhey Shyam Enclove Khurram Gautiva, Barellly Hs. 2026
Borrower), 26 Civil Lines 1243001 Uttar Pradesh Bounded By - North By: 47 66,909
Radheshayam Enclave, Plot Roop Sheela Rathore, South By: 36 Ft Wide
Bareilly - 243001 Uttar ({Samiti Road, East By : House OF Rojendra
Pradesh, LHEARDOODD1556700 [Khandewal, West By ; Plot Roop Sheelo Rothore.

4 |Etendro Rothore (Borrower),  |Plat Mo.3, Part Of Ghata Mo.288 Kosbao Hafilpur 11-03-2026 (05/03/
Deepak Rathore (CO- Rodhey Shyam Enclove Khurram Gautiyvo, Bareilly Rs. 2026
Borrower), 26 Civil Lines 1243001 Uttar Prodesh Bounded By - Morth By: 1.76.222/-
Rodheshoyam Enclave, {Plat Roop Sheela Rathore, South By : 36 Ft Wide
Bareilly - 243001 Uttar iSamiti Rood, East By : House Of Rajendra
Prodesh, LHBARODOD1556733 !Khundfwm Wiest By : Plot Roop Shecta Rathore.

The steps.are being taken for substituted service of notice. The above borrower’s andfar their guarantors {os
opplicable) are advised to moke the poyments of outstonding within period of 60 doys from the dote of
publicotion of this notice else further steps will be token as per the provisions of Securitizotion and Re-

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government, Regional
Director, Northern Region Directorate I, Ministry
of Corporate Affairs, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of
KCO FOIL PRIVATE LIMITED
(CIN : U93000DL2015PTC278549)
having its Registered Office at
Prop. No 13-A, Basement Bapu Park, Kotla
Mubarakpur, New Delhi, Delhi, India-110003
......... Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13 of the Companies Act, 2013 seeking
confirmation of alteration of the Memorandum of
Association of the Company in terms of the
special resolution passed at the Extra Ordinary
General Meeting held on 17th March, 2026 to
enable the company to change its Registered
Office from “National Capital Territory of

Delhi” to the "State of Haryana".
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either  on the  MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region
Directorate I, Ministry of Corporate Affairs, B-2
Wing, 2nd Floor, Pt. Deendayal Antyodaya
Bhawan, CGO Complex, New Delhi-110003
within fourteen (14) days from the date of
publication of this notice with a copy to the
applicant Company at its Registered Office at
the address mentioned below:-
Prop. No 13-A, Basement Bapu Park, Kotla
Mubarakpur, New Delhi, Delhi, India-110003
For & on behalf of
KCO FOIL PRIVATE LIMITED

Sd/-
MANOJ KUMAR KHANDELWAL
Date : 26.03.2026 (DIRECTOR)

Place : New Delhi DIN: 07099625

EAST COAST RAILWAY

Tender No. CADCRSPBBES-0T-2026

Y e Sl s o (1) CONSTRUCTION
OF ROAD OVER BRIDGE (ROB) 1 X
3600 M COMPOSITE GIRDER AND
PROPOSED SPAMN OF 9 X 25.04 M RCC
GIRDER ON KANCHILO SIDE & 10 X
25,04 M RCC GIRDER ON BHOGAPUR
SIDE N LIEYW OF LEVEL CROSSING
NO, 213 AT KM, 474/17-19IN BETWEEN
TAPANGA-NIRAKARPUR STATIONS
O HOWRAH-VISAKHAPATHAM MAIN
LINE OF KHURDA ROAD DIVISION.

(2} CONSTRUCTION OF ROAD OVER
BRIDGE (ROB) 1 X 60 M CAMEL BACK
TYPE TRUSS GIRDER IN LIEU OF
LEVEL CROSSING NO. 221 AND
PROPOSED SPAN OF 8 X 25.04 M RCC
GIRDER ON HARIPUR SIDE & 9 X 25,04
M RCC GIRDER ON MORMORSINGH
SIDE, AT RAILWAY KM. 485/25-2T7 IN
BETWEEN STATIONS NIRAKARPUR &
BHUSANDPUR ON HOWRAH-
VISAKHAPATHAN MAIN LINE OF
KHURDAROAD DIVISION.

{3) CONSTRUCTION OF A ROAD OVER
BRIDGE (ROBE) 1 X 60 M CAMEL BACK
TYPE TRUSS GIRDER AND 1 X 24.0 M
COMPOSITE GIRDERS FDR THE
RAILWAY PROTION IN LIEU OF LEVEL
GCROSSING NO. 223 AND 6 X 25.040 M
RCC T-BEAM GIRDERS OM THE
HARIPUR SIDE AND 12 X 25.040 M RCC
T-BEAM GIRDERS ON THE KUSUMI
S5IDE FOR THE APPROACH PORTION
AT RAILWAY KM. 487/23-25, BETWEEN
HIRAKARPUR AMD BHUSANDPUR
ETATIONS OM THE HOWRAH-
ViSAKHAPATHAM MAIN LINE UNDER
KHURDAROAD DIVISION.

Advertised Value (RERLAEES KRR

EMD : T 85.57.100/-, Period of
Completion : 24 Months.

Bidding Start Date : 01.04.2026
Tender Closing Date and Time
At 1200 Hrs. of 15.04.2026.

Manual offers are not albowed againat this
tender, and any such manual offer
rescalved shall be Hnored

Completa informaton including e-Tender
dacuments and cormgendum is availalie
Iy et whane lre e g oo in

Oy. Chief Englneer { CON |
PR-321/C1/25-26] RSP/ Bhubaneswar

PUBLIC NOTICE

BEFORE THE CENTRAL
GOVERNMENT, REGISTRAR OF
COMPANIES, DELHI 1
Advertisement for change of registered office
of the LLP from one state to another
In the matter of sub-section (3) of Section 13
of Limited Liability Partnership Act, 2008 and
rule 17 of the Limited Liability Partnership
Rules, 2009

AND
In the matter of

KLM FABRICS LLP
(LLPIN: AAW-5086)
having its Registered Office at
10301, Library Road, Azad Market,
Delhi - 110006
........... Applicant / Petitioner LLP

Notice is hereby given to the general public
that KLM FABRICS LLP proposes to
make a petition to Registrar of Companies,
Delhi-1 under section 13 (3) of the Limited
Liability Partnership Act, 2008  seeking
permission to change its Registered office
from “"National Capital Territory of Delhi"
to the "State of Uttar Pradesh”.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the LLP may deliver
either on  MCA-21  Portal on
(www.mca.gov.in) by filling investor
complaint form or cause tobe  delivered
or send by registered post of his / her
objections supported by an affidavit
stating the his/her interest and grounds of
oppositions to the Registrar of Companies,
Delhl-1 at 4th Floor, IFCI Tower, 61, Nehru
Place, New Delhi - 110019 within Twenty
One (21) days from the date of publication
of this notice with a copy to the petitioner
LLP at its Registered Office at the address

mentioned below :-
10301, Library Road, Azad Market,
Delhi - 110006

For & On Behalf of
KLM FABRICS LLP
Sd/-

ASHISH AGRAWAL

(Designated Partner)
DPIN : 02217497

Date : 25.03.2026 | Place : Delhi

construction of Financial Assets and Enforcement of Securty Interest Act, 2002,
\_[_}HIE! March 26, 2026, Place: Bareilly Authorized Officer, |CICE Home Finonce Compony Lirnl"tey

platform provided at the Web Portal (https://www.baanknet.com).

RC/(290/2019

Small Industries Development Bank of India
To, (CD 2) Sanjeev Narula, Managing Director (Personal Gurantor, E-109 Greater Kailash <11, New Delhi
This is to notify that as per the Recovery Certificate issued in pursuance of orders passed by the Presiding Officer,
DEBTS RECOVERY TRIBUNAL DELHI (DRET 1) n OA/228/2014 an amount of Rs. 57,67,21,203.00 (Rupees Fifty
Seven Crore Sixty Seven Lakhs Twenty One Thousands Two Hundred Three Only) along with pendentellite and
future interest @ 13.0% Compound Interest Monthly w.e.f 30/06/2014 till realization and costs of Rs. 1,50000/-
{Rupees One Lakh Fifty Thousands Only) has become due against you {Jointly and severally! Fully / Limited), 2. You
are hereby directed to pay the above sumwithin 15 days of the receipts of the notice, failing which the recovery shall be
made in accordance with the Recovery of Debts Due to Banks and Financial Institutions Act, 1993 and Rules there
under. 3. You are hereby ordered to declare on an affidavit the particulars of yours assets on or before the next date of
hearing. 4.You are hereby ordered to appear before the undersigned on 15/04/2026 at 10.30 AM for further
proceedings. 5, In addition 1o the sum aforesaid, you will alsa be liable to pay; (a) Such interests as is payable for the
perad commencing immediately after this notice of the certificale’ execution proceedings. {b) Al costs, charges and
expenses incurad in respect of the senice of this notice and warrants and other processes and all other proceedings
taken for recovening the amount due. Given undermy hand and the seal of the Tribunal, on this date: 17/02/2026

Recovery Officer, Debts Recovery Tribunal Delhi (DRT 1)

FORM NO. 14 [See Regulation 33(2]]
OFFICE OF THE RECOVERY OFFICER - I
DEBTS RECOVERY TRIBUNAL DELHI {DRT 1)
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001

DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS & BANKRUPTCY ACT, 1993 AND
RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961.

Versus

17-02-2026
Lilliput Kidswear Lid
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- .
Litafne of Cvisha

s UDISHA POWER TRANSMISSION
S GORPORATION LIMITED

(A Government of Odisha Undertaking)

Regd. Office: OPTCL Tech Tower, Janpath, Saheed Nagar, Bhubaneswar-751007

NOTICE INVITING E-TENDER

E-Tender
No.

Tender Description:

Estimated Cost

SGM-NZ-
BLS-
07/2025-26

Balasore.

Bids are invited under single stage two-envelop
system from reputed manufactures/ firms/
contractors for Metal spreading in 132kV & 33kV S/Y
of 132/33 kV GSS, Baripada under EHT (O&M)
Division Baripada under Northern (O&M) Zone,

Rs. 33,14,980/-

SGM-SZ-
BAM-
18/2025-26

Bids are invited under single stage two-envelop
system from reputed contractors having valid B class
Civil license and HT/EHT license or a valid HT/EHT
license having EHT supervisor and Civil license (B
class) for Painting of 220kV Jayanagar-Balimela DC
line under EHT (O&M) Division, Jayanagar under
Southern (O&M) Zone, Berhampur

Rs. 55,29,185/-

Complete set of bidding documents are available at www.tenderwizard.com/OPTCL

and www.optcl.co.in.

() /optcl_odisha

HIPR-87/2025-26

“"IMPORTANTT™

We therefore

whatsoever.

WWhilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
recommend that
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

readers make

MEGA E-Auction UNDER SARFAESI Act , 2002. On 30.04.2026

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES.

oale of Immovable propertyfies mortgaged to Bank under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (Mo.54 of 2002) Whereas the Authorised Officer of
Indian Overseas Bank has taken possession of the following proparty/ies pursuant to the notice issued under Section 13(2) of tha Securnty interest (Enforcement) Rules 2002 in the following loan account with
right to sell the same an "AS |15 WHERE IS BASIS AND AS IS WHAT 15 BASIS™ for realisation of Bank's dues plus interest as details hereunder and whereas consequent upon failure to repay the dues, the |
undersigned in exercise of power conferred under Section 13(4) of the said Act proposes to realise the Bank's dues by sale of the said propertyfies, The sale will be done by the undersigned through e-auction

PM (with prior appointment from bank)

Date: 25.03.2026 Place: Meerut

Sr. | Branch Name of the Bank Dues Securities Reserve EMD| Branch Contact OR Code

No. Account as on Price Bid Multiplier Details

1. |ESsharanper | BORROWER/MORTGAGOR: R%. 16,96,6000.63 | Equitable Morigage of proparty at First Floor {Roof Right)| Rs. 35 50, 00000 Rz 355 000/- Indian Overseas Bank

Mzn 1. M/s Yas Foods Products, Prop:-Mr. Bijendra| as on 28.02.2026 | and 2 Floor of Piot No-27 Laxmanpuram Colony Khasrano-|  {Plus applicable { Bid Multipliers Chakrota Road Ry e

| Kumar, 4243 and 44 Wake gram Mahipura, Dehradun Rpad, Tax) Rs. 25000/-) Branch (1063), Mear T,a;!ii“.l; *Ej
|Address: Vill-Kuharhera,Post-Kallaspur, Saharanpur UP 247001, which is owned by Mr.Rishl Pal M S College, ﬁj@: J
|Saharanpur UP-247001 {Borrower) Sio-Shi Singaru Singh measuring 98.54 S5q. yards MNew Madho Magar, '“f- |- o f e
(2, Mr. Bijendra Kumar registration at sub-district-Saharanpur and District- Saharanpur, = ghﬁé‘ﬁ‘}'
Address: Vill-Kuharhera, Post-Kaillaspur, Saharanpur 247001, U.P, ¥
| Saharanpur UP -247001 (Borrower) Bounded by :- On the Norh by:- Properly of Varsha e-mail-
|GUARANTOR: Chaudhary, On the South by - 250"wd colony Road at iob1063@icb.in
| Mr. Rishi Pal Maurya S/o Shri Singau Singh Ground level, On the East by --Rajbaha Patri at Ground loval or Mr, Lalan Kumar
|Address: B-27, Laxmanpuram Colony , Mear Onthe Wasthy - Other's Residential Building (BM) B9Z5051063
| Transport Nagar,Saharanpur UP Pin 247001 (This Property is under symbolic possession of the
[{(Mortgagor & Guarantor) Bank)

Date of E-Auction 30.04 2026 Time of E-Auction : 11.00am to 4.00pm with auto extension of Ten minutes till sale is completed. EMD may be deposited till 29.04.2026 { before 5.00 PM) - All Property are under

Symbolic Possession. The e-auction is being held on "AS |15 WHERE 15" and "AS 15 WHAT IS" BASIS. To the best of knowledge and information of the Authorised Officer, there are no encumbrance on the
properties placed on auction. Dutstanding Dues of Local Self Government (property tax, water Sewerage, Electricity Bills etc.) to be Ascertained and borne by bidder However, the intending bidders should
make thair own independent inquiries regarding the ancumbrances, title of property/ies & inspect & satisfy themselves. -Properties can be inspected on 23.04.2026 to 24.04.2026 Between 11:00 A.M. to 04:00

The intended bidders who have deposited the EMD and require assistance in creating Login ID & Password, upleading data, submitting bid, training on e-bidding process etc. May contact authorised
representative of e-auction service provider hitps:l'www.baanknet.com

FOR DETAILED TEEM AND CONDITIONS PLEASE VISIT WEBSITE hitps:/lwww. baanknet.com and for bidder Registration https:/'www.baanknet.com
This Motice is also to be treated as 15 days Statuary sale nofice (Subsequent sale) to borrower and Guarantors (L/Rs) Under Rule 8(8} Security Interest (Enforcement), Rules 2002

Authorised Officer Indian Overseas Bank

epaper.ﬁnant:iaiexpress-.cun‘. &

New Delhi




